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possible competition fram the African 
countriesj and 

(b) iI so, the details thereof? 

The MlDIster or Commeree (lIhrl 
MaDllbhal Shah': (a) No, Sir, not yet. 

(b) Does not arise. 

Shrl Warlor: May I know whether 
Government have taken any steps to 
ascertain from the African countries 
what sort of mechanisation they are 
adoptin,,? 

Shri MaDllbhal Shah: We have seen 
also the set-up of the factory in 
Tanganyika. It is a completely 
mechanised unit, and we are studyine 
it, and very soon We are contemplat-
ing to establish a cashew board which 
will also put up such mechanised fac-
tories for cashew processing. 

Shrl Warlor: In view of the fact 
that we are short of raw nuts here, 
may I know what special steps Gov-
ernment are taking to see that we Dre 
self-sufficient in the raw material 
itself? 

Shrl Manllbhal Shah: This is a very 
vital question. Today we are getting 
more than 2 lakhs tonnes of raw 'luts 

. trom East Africa, Tanganyika and 
those areas. We are, therefore, hav-
ing a special project to produce more 
than 3 lakhs tonnes of raw nuts in 
the Fourth Plan, ana I have alr.,ady 
indicated that the establishment of 
t he cashew board i. under considera-
tion. 

ShrJ Vuudevall Nair: Gove.,iment 
haVe a scheme in the Fourth Plan to 
produce 3 lakhs tonnes. May I kno .... 
whether Government are proposIng to 
enter into some long-term contract 
with Tanganyika and Kenya 80 rb.t 
we may be assured of the supply of 
raw nuts at least for the coming live 
years tin we attain self-suftlciency? 

Shri MaDllbhai Shah: We have 
made several attempts, but the very 
country which prodUces raw nuts 
would naturally be reluctant to cnter 

into any long-term commitment to 
supply raw material. to us in prefer-
ence to setting up their OWn factories. 

Shrl Shlvajl Bao S. O .... mukh: In 
view of the fact that Westerns hsve 
literally lone crazy for bottled 
cashew-nuts in the form of wine, 
what does the han. Minister p,·opose 
to do in that regard? 

Shrl MaDllbbal Shah: We have con-
templated one alcoholic factory based 
on cash_ fruit which is rejected 
after the nut Is taken out, aDd some 
progreSs wi11 be made in that 
direction. 

OIIIee of Tea Board In calclltta 

+ r Shrl Yashpal Sln&'h: 
om-A. -{ Shrl Barl VlsbDIl Kamatll: 

L Shrl S. M. Bauerjee: 

Will the Mini.ter of Commeroe be 
pleased to slate: 

(a) whether it is a fact that the 
OI'/lce of the Tea Board in Calcutta 
has been closed with effect from the 
l.t September, 1965; and 

(b) If so, the reasons therefor? 

TIle DePllty MlDlater ID the Minis-
try of Commerce (Shrl S. V. Rama· 
swamy): (a) and (b). In consulta-
tion with the West Bengal Govern-
ment. the office of the Tea Board was 
closed on the lst September, 1965 due 
to continued indiscipline and deplor· 
able behaviour of some of the 478 
pmployees of the Tea Bollrd. ln this 
connection, a coPy of the Statement 
issued by S6rl P. C. Sen, Hon'ble 
Chief Minister of West Benglll, on 
Tuesday, the 7th September, 1965 is 
laid on the TIIble of the House. The 
HOUse will observe from the state-
ment that same 01 the enlployees had 
resorted to It'oss mlaconduct and in· 
discipline. 

The omce of the Tea Board had 
however re-opened on Monday. the 
20th September, 1965. as a result of 
the settlement arrived at t.',rough the 
1I0od olllces of the Labour Comtnls-
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sioner of t ~ We.<! en~  Govern-
ment. The settlement stipulates Owt 
to' persons are suspended and Chi.J.lgt,;-
sheetC!d for gross misconduct and in-
dlc;cipline. 455 out of 478 ee~ 

have reported on duty and are regu-
larly working since 20th Sepl<'mber 
and 13 persons are on leave. The 
Board ollkes are working in a Mrmftl 
manner. 

STATRMENT 

"On the atternoon of 31st of last 
month a large number of employees 
of the Tea Board at Calcutta, indulg-
ed in grOqo; misconduct and undiscip-
lined behaviour invading in a body 
the Board room where Dn important 
meeting ath:,nded by Qut.;idcrs ",,"as; in 
progress and interrupt ina C'ttficjal 
work. Thev prevente:! the Chairman 
and other senior offielals of the 
Board from leaving the room Rnd 
shouted ~t  s an~ etc. ~n these 
compellinr, cirC'Umstan('(>s the Govprn-
men! of India in consultation with 
me have closed the e~ unhl fut'-
t!le.r orders. 

The Ten Board is nn oftlce (If 
national importance and it is a at ~r 

of great regret that the employee. 
should hftv" indulgeJ In such miS-
conduct and bE"haviour which forced 
the Government of India to close 
down the office. However, the caun ... 
try, threatened by ag!n"essir,n from 
Paki.o:::tan, is now lacina: a very serious 
situation. It is unfortunate that in 
these circumstances the Te:l Board 
offtce in Calcutta has to be kept ~ 

ed because of undisciplinpj and dep-
lorable behaviOur on the part c.f some 
member. of the staff. I would like 
to urge the ~aner elements amongst 
the Tea Board employeeg to diaown 
this misconduct and gl\'o suitable 
guarant""s for the luturo ,ood be-
haviour so that conditions conducive 
to lI'e reopening the Tea Board Office 
can be brought about." 

Shrl Hari ViBba" Ka .... th: We 
could not hear the answer properly. 
~  mT,lY wr:-p' charg!"-shceted? 

Shrl S. V. Ra_,.: Ten. 

1454(Ai)LSD-2. 

Shri Barl Vlslutu Kamatb: !"or 
",hat? 

Shrl S. V. Ramaswamy: For ,rosa 
t d ~ ne and misbehaviour. 

>it trnml' ~ : ~ q ~ ~ r~ 
WfR ~ om 'I'II"I'l'fu'f it ~ 
oft ~ <r-wm! " ~  ''''' -:1 rrt fin: 
If{t 'm'IT ~ n: ~ rn 1foT ~  ? 

Shrl S. V. Ramaswamy: It slarted 
that way, but 300 people rushed into 
the Board's office when a meeting was 
going on and t r~atened violence to 
the ehairman, deputy chairman, t ~ 

~ ret r  and all the officers. 

"" trn'fl1'{ ~ : ~ I1'l\" ~ ~ A; 
l!1f 0.,... lR rni 'P1T fin: ~ it wm 
11'fT, rn it<!' it PI .n ~ I;'Itff 1foT 
~ ~  'l'k lIT, If) lfil' 'PiT ~  

~~ n t  

IIlf\ ~ t t ~ ! "'If ~ n  Of(i' 

PI' 

Shrl Rarl Vishnu Kamath: The 
statement la.id on thp Table !-lays that 
at the time when the country JJl 
thre"..ltened by aggressIOn from Puk-
1!1oUm, it is a matter of great regret 
that the {'mployees should have 
indulged ]." such misconduct and mis-
behavloul' which forced the Govern-
ment of IndIa to ciose down that 
office. May I know whether th_ 
employees who indulged in such mis-
beha\'jour belonged to 3 union of 

which the s{"{'retary wall! or is thC' 
secretary of the West B.ngal Cong-
ress C';mmittee; and if ro, whether 
the Hon. Mlniater i. in a po.ition 
to firmly and ate~ r e  .tat. that 
In the cas" of tho"" employ""s who 
have been ar :~ eeted for miscon-
duct indisciplinr and millbehaviour. 
the n~ s against them will not be 
hushed up owing to res~ r  from 
ab<wc. 

The Mlnloter of ColDllleree (Shri 
Maaubbal ShU): There is no qurJli-
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tion of hushing up, because the Chief 
Minister of West Bengal who belongs 
to this party is a party to the set-
tlement. 

Shrl Darl Vlshna Kamath: The 
first part of my questian has not 
been answered, namely whether these 
employees belong to a union of which 
the secretary was or is the secre-
lary of the West Bengal .Congress 
Committee. 

Shrl Maaabhal Shah: The first 
part of the question would not arise 
whether a particular trade union 
belongs to one party or the other. 
Those who commit !;ueh groBs mis· 
conduct and carry on such acts of 
indiscipline have got to be punished. 

Shrl Darl VlsImu Kamath: But Is 
It admitted that the Secretary of this 
Union was the secretary of the Bengal 
Provincial Congress Committee? 

Mr. Speaker: HRS he any Infor-
mation about that? 

8hrl Manubhal Shah: No, Sir. 

Shrl S. M. Banerjee: The hon. 
Deputy Minister stated that because 
of the good olllees of the Labour 
Cammissioner, this nratter was settled 
and the olllce has started functioning 
from 20th September, 1965. I would 
like to know 'he temlS of settlement, 
and whether a no-victimisation assur-
ance has been given to the employees. 

Shrl S. V. Ramaswamy: The office 
was opened on the 20th September 
on the employees executinll bonds 
expressing regret for past behaviour 
and guaranteeing future good con-
duct. Out of 478 members of the 
stal!, 10 have been suspended and 
charll ..... /hee1ed. Thia Was agreed 
upon. Of the remaining 488, 455 have 
reported after gh'ing the undertak-
ing referred to above, 12 have applied 
for leave, and one Is absent. 

Mr. Spes •• : Would there be no 

~et t n  

Shri S. V. Ramaswamy: Victimisa-
tion means doing something beyond 
what is necessary. Whatever is 
necessary will be done. 

Sbri A. P. Sharma: Is Government 
aware that in spite of the fact that 
there was a registered trade union 
functioning amongst the Tea Board 
employees, certain other elements of 
rival trade unions like the AITUC 
branch of West Bengal instigated 
them. and if so, what action i. Gov-
ernment proposing to take against 
them? 

Sbri Mauabhal Shab: That would 
hardly arise. 

Sbrl P. C. Borooah: May I know 
whether it is a fact that in spite of 
the provocatlan .. the Chairman 'of the 
Tea BOard was very considerate to 
the employees and in fact he raised 
the ~ ents in certain cases, and 
that with the help of some of the 
executive the trade court members. 
he tried his best to solve the problem? 

Shrl Manubhal Shah: I am glad at 
the tribute paid to the Chairman. 

Sbrl PrJ,.a Gupta: May I know if 
the period for whict. the establish-
ment was closed is, according to the 
decision of the Lobour Commissioner, 
a lock·out or a strike or a lay-off? 

8hri Manubhal Sbah: It was a lock-
out declared by the Central Govern-
ment. There is no question of any 
decision. 

Shrl TrkUb Kamar Chaudhury: 
Was there any representation earlier 
from the side of the employees about 
certain standing grievances which led 
to this incident? 

Sbrl Mauubhal Shah: Those griev-
ances are natural in any establish-
ment. and I can assure the bon. Mem-
bers that all such legitimate griev-
ances will be continuously looked into. 
Here was a gross misconduct on 
which neither the Central Govern-
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ment nor the Tea Board could do 
anything. Therefore, the West Bengal 
Government intervened and brought 
about a settlement. 

Dr. BaDen SeD: Is it a fact that the 
whole trouble started with the em-
ployees demand for bonus which was 
rejected by the authorities of the Tea 
Board there, and if 80, what is the 
ultimate outcome of this dispute on 
the question of bonus? 

Shrl S. V. BamallWaID1: With 
regard to this bonus for Puja the 
rule says Rs. 75 per head, but they 
demanded RI. 200. About 300 em-
ployees broke into the room when a 
meeting was going on and demanded 
a decision immediately that Rs, 200 
would be granted. In fact, the officers 
~re wrong!uHy restrained in that 
room till about 8 p.m. 

Sb.i Indrajlt Gupta: The question 
is about the outcome of the dispute 
about bonus. Has any bonus been 
agreed upon or not? 

Shr! Manullhal Shah: The demand 
for Puja allowance is regulated 
by a rule passed by Parli<lment. 
We are helple.s m the matter. After 
this indiscipline it becomes difficult 
to do anything. But certainly when 
there is a proper representation In 
this regard in the future, we should 
consider all aspects. 

lUI hra. 

SHORT NOTICE QUESTION 

The Muir Mills Ltd., KUlpa. 

S.N Q 12 f Sh.1 S. M. BaDerjee: .. . L Shri DaJl: 
Will the Minister of Commeraebe 
pleased to sta te: 

(a) wheth.r it i. a fact that lock-
out ,till continue. in the Mutr Milia 
Ltd, Kanpur; 

(b) if so, whether the mill-owners 
have demanded a relrabilitation loan of 
Ri. '0 lakhs from the Gove!'nment; 

(c) if so, the reaction ot Goven,-
ment thereto; 

(d) whether the loan has been sanc-
tioned; 

(e) if so, On what conditions; and 

(f) whether the employer. have 
decided to re-open the mills? 

The Deputy MiDlster In the Min .... 
try of Commeree (Shrl S. V. Kama-
... amy): (a) and (b). Yes. Sir. 

(c) to (f). The request tor IInan-
cial assistance is under consideration. 

Shrl S. M. Banerjee: I would like 
to know whether this mill is likely 
to start within this month or next 
month at least 80 that the 6000 em-
ployees may be taken back! 

The Minister of Commeree (SlIrl 
Manubhal Shah): We hOpe It wlll 
start next month. 

Shrl S. M. Banerjee: I would like 
to know whether Bome director. will 
be appointed by Government afler 
giving this loan or it will be kept 
entirely in their hands. 

Sbrl S. V. Ba_am1: Two from 
the Central Government and one 
trom the State. 

Shrl Dajl: Even before the reopen-
Ing of the mills will GOvernment do 
something immediately to see that the 
6000 workers who have not been paid 
their walea are given their w...,. and 
are not aDowed to .tarve on the 
Itreets? 

Sbrl Manahhal Shab: As tar .. 
the present conditions are concerned, 
the mill is under such ftnancial strin-
gency. I cannot promise anything at 
the moment. But we shall s.e to It 
that as .non .s it start., all these 
dues nre settled. 

~ P" .,. IIRIPI1V : rr fiT"f it; 
~ ~ 'lit 1Iin'f...n..,? ''IT 1I"1l'-
~  it; IIin'f q ~ rt lIT m 
fiRit II\roI ~ ? 




